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REVIEW APPLICATION No,  35/87 COMMERCIAL COMPLEX, (30DA)

0 Application No. 17/86(F)
(Wp.nO,

APPLICANT

Shri V,K, Joshi

TO

1.

2.

INDIRANAGAR,
BANGALORE-560 038,

DATED: 27~ W77

Vs RESPONDENTS

Shri V.K, Joshi

Deputy Telscom District Enginser
Office of the Telsecom District Enginaer
Mahalakshmi 3uilding
B.H. Road

Tumkur - 2

The General Manaqer
Telecom

Karnataka Circle
Bangalore - 560 009

The Director General
Telecom
New Deglhi-110 001

The GM, Telscom, Karnataka Circle, B'lore

{////" SUBJECT: SENDING COPIES OF ORDER PASSED BY THE
e

BENCH IN APPLICATION NO,

35/87

jfrt}-\&Qﬁdlﬁ~%ﬁ&lwmgfggif
DEPUTY REGISTRAR
(JupICIAL)

Qﬂ’”l Please find enclosed herewith the copy of the Order
v passed by this Tribunal in the above said Application on
10-4-37 ' -
#
ENCL: As abgve, d ' N

.'/ ¥
o I~ - \
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CENTRAL ANMINISTTIATIVE TRIDUNAL: CANGALORE

DAT™ Y "HIS THR 10T'! DAY OF APRIL,1087.
PRESENT:

Lon'ble }'r. istice K.E.Puttaswaisy, .. Vice-Chairman.
f‘."](',l .

v

Jon'ble Mr.7.Srinivsan, . Member(A)

REVIZY APPLICATICN MNINDIN 35 OF 1997,

°n

V., Joshi,

S/o ¥.G.Joshi,

Deputy Telecom Tistrict
Zarwar (Now at Tui:hur)

Encipeer,

S

. Appliant.

V.
l. General Lianeger Telecoi,
Larnataka Circle, Pangalore-".
2. Director Generdl Telecor,
News Delhi-L .. Respondents.

This application having coiie up for prelivainary hearing to-

cay, Vice-Chairnan made the| followin 2

g

In this application riade under Section 22(2){f) of the Administra-
tive Tribunals Act,1985, the applicant has sousht for a review of
one

the order wade by us on 4-3-1°87 in Application [l0.17/1986.

L]

2.In our order we have exhaustively dealt “vith
every one of the contention: that ras urge? hefore us and decided
ther: in the very presance |of the party and his learned counsel Cri

> Achar, who then represgated the case of the applicant. In this

v

application i1iade without thg ossistance of the counsel, the applicant

is really asking us to re-exp.:ine our own order as if we are sitting

in_ an appeal over our order and co.e to a different conclusion on

.

1T

matters decided against hini. Ve ere firizly of the view that every

one of .the statements made by the applicant in his application
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i - application which were reiterated again ot the oral hearing afforded b
(. 12 N
& 3 ~
s tO};t"him, does not justify us to revice ur order niade on 4-3-1987
1 ’*i: '
it in Application No.l7 of 1784,
: | '\C/ 'J-
|- Wi ~ . . . v . .
ol T ;;‘;?Tp;j’} 3. In the light of our above disc ssion, we hold that this appli-
cation is liable to be rejectel. e, t erefore, reject this application
at the ad: :ission stage. . . ~ P -\ 7/:07)/

sal. B Sl
e VICE-2T AT AN 16/‘17\9 ¢ MELBER(A)
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